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O R D E R ©ray

JUSTICE V.C.GUPTA, JM:

‘ Heard the learned counsel for both sides and
per@sed the j'ecords.

| 2. The Applicants virtually seek suitable amendment to
the._' Recruitment Rules after commencement of the 6™ CPC.
Now, 7" CPC submitted its report which has not ye’t been
impilemented. | |

,‘ 3 Hence, we are of the opinion that Applicants may |
| make"a,deta'il'ed representation ventilating their grievance to the
Lt. ';Governo'r'of ASN Island wa, if it is within his competencéy,

| updn receipt of the representation, shall resolve the matter and

@/



pass a _épeaking order within a period of six months from the

date - of receipt'of such representation and, if he is not

'competént to do so, he shall refer the matter to the Ministry .

conéeméd for consideration immediately. The Ministry
concerned shall decide the issué and intimate fhe result thereof
in a we'fll reasoned order to the applicants within a period of six
months ffom the date of receipt of the communication from the
A&N aél'ministratio'n. Ordered a’ccordihgly.

4. | Without going into the merjt of the matter this OAis

disposed of at this admission stage accordingly. No costs.

(Ms.’.Jaya DasGupta) (Justicé V.C.Gupta)
Admn. Member Judicial Member
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